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seen the Petition,Perused the Office
notes.pefect pointed out by the Registry is
ignored.Let the OA oe registered and a
numder De given.

Heard Mr.S.k.Swain,learned counsel

ol : Mr. A.K.BOse leactne@
for the applicant and Mr. A "

genior standing “ounsel (central) for the

) his petition
rRespondents, on whom a copy of this pe
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keepk the matter pending

has been served.

Applicant applied for compassionate

appointment on the death of his father late Kars
tik ch.padhi,who was working under the
Respondents as Telegraph Overseer(Opera tive),

~

e

at 0,cuttack in order to OvercOme the

sudden jerk caused in the family due to the
death of the immediate oreadearner of the
family. NO heed having been paid to the req uest
of the applicant for providing such appointment
on compassionate ground/i the applicant has
come up in this Original Applicacion wich a
prayer to the Respondents toO provide him
compassionate agpointment, It is sSeed from
the Annexure-3 that late Kartik ch, padhi
left pehiind his widow ,twO aaughtergand one
son ., It is suomitted by the Advocate fOcC the
Applicant am# thet the family is in indigent
condition, It is submitted by the Advocate
for the Applicant that the death of the
father of the applicant occurred prematurely
on 30;11.1997 and even though the applicant
is striking his head at the doors of the
Respondents no tangiole result has come out
as yet,

In view of the anove, it is no use to
especially when
this is anapplizacion for compassionate
appointment pending with the Respondents since
30.11.1997. In the sdaid premieses, Xk X this
Original Application is dis.o0sed of with a

direction to the Respondents to consider the

case Of the applicant for providing appointment

&




onm: compassionate ground treating this Original Apgplication
as a part of the representaticn under Annexures-2 and 5
and pass @ reasoned and speaking order witiin a period of

two months from the date of receipt of a copy of this order,.

with the above observatipbns and directions this OA

is disosed O0f, No costs.

(MANORANJAN MOHAHINY)
MEM3ER (JUDICIAL)

ORDER DT, 10.7,2002, .

Registry is directed to sent copies of this order,

Q0 4 He
alongwith the Origznal A -pplications) by Regd.post with AD

A

to the Respondents and free copies Of this order pe made

aval . able to the counsel for both sides.

MEM3ER(JUDICIAL)



